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The House stands adjourned till 230
P.M.

The House then  adjourned for
lunch at one of the clock.

The House reassembled after lunch at half-
past two of the clock, TH» VICE-CHAIRMAN
(SHRIMATI TARA RAM-CHANDRA SATHE) in the
Chair.

ALLOCATION OF TIME FOR GOV-
ERNMENT AND OTHER BUSINESS

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE) : I have to
inform Member that the Business Advisory
Committee at its sitting held today has
rec.mmend-ed allocation of time for
Government Legislative and other business as
follows:—

1. The Banaras Hindu University
(Amendment) Bill, 1965—Amendments
made by the Lok Sabha—2 hours 30
minutes (in addition to the time already
taken).

2. The Appropriation Railway* (No. 3)
Bi 1, 1966 and 3. The Appropriation
Railways (No. 4) BilL 1966—1 hour 30
minutes.

4. The Kerala Appropriation (No. 3) Bill.
1966; 5. The Kerala Appropriation (No. 4)
Bill, 1966 and 5. The Kerala Appropriation
(No. 5) Bill 1966 —2 hours.

7. Appropriation Bills relating to
Supplementary and Excess Demand*
for Grants (General)—2 hours.

8. The Constitution (Nineteenth
Amendment) Bill, 1966 and 9. Fhe
ReDresentation of the People
(Amendment) Bill, 1966—5 hours.

10. The Preventive Detention
(Continuance) Bill. 1986—3 hrs. M
minutes.
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11. The Produce Cess (Amendment)
Bill, 1966—1 hour.

12. The Insecticidea Bill, 1964 (as
reported by the Joint Committee)—2 houn.

13. The Goa, Daman and Diu
(Opinion Poll) Bill, 1966—3 hours.

14. The Indian  Tariff
Amendment) Bill, 1966—1 hour.

(Second

15. The Constitute* (Twenty-third)
Amendment Bill, 1966—3 houri.

16. The Patents Bill, 1966—>5 hours.

17. Amendments proposed to be made
in the Seeds Bill, 1964—30 minutes .

18. Delhi Bills viz. the Delhi Municipal
Corporation (Amendment) Bill, 1966; The
Road Transport Corporations (Amendment)
Bill, 1966; the Electricity (Second
Amendment) Bill, 1966; the Delhi Water
Supply *nd Sewage Disposal Bill; the Pun-
jab Municipal (Delhi Amendment) Bill, and
the Delhi Panchayat Sa-mitia and Nyaya
Panchayats Bill— (For reference to Joint
Committee)—2 hours.

Oram BUSINESS

1. Motion for modification of the Draft
Notification of the Ministry of Law
(Department of Company Affairs)
issued under sub-section (1) of section
324 of the Companies Act, 1996—1
hour 30 minutes.

2. Resolution given notice of by the
Minister of Commerce regarding
export duty on tea—1 hour.

8. Discussion on the statement on Railway
Accidents—2 hours.

4.  Report of the Monopolies
Commission—2 hours.

Inquiry

[ RAJYA SABHA ]
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In order to be able to complete the business
the Committee recommended that the House
might sit up to 1.30 .M. before lunch, and sit
up to 5.30 p.M. daily. The Committee also
decided that the Rajya Sabha should sit on
Saturday, the 3rd December, 1966, for the
transaction of Government Business.

SHRI BHUPESH GUPTA (West Bengal):
Madam Vice-Chairman, I should like to make
some observations about this, about this
allocation of time for different Bills, etc. First
of all, I want to point out here that this is a
very bad way of conducting the business of
Parliament. Towards the end of the session so
many Bills are sought to be rushed through by
giving practically no time for most of them
when the discussions are called for. Now if
the Government thinks these are urgent
matters, jt does not mean that they should not
provide time for reasonable discussions on
them in the House. It is a fraud on
parliamentary  practice played by the
Government wanting to have this arrangement
in the way it is proposed here. After all what
can you discuss in 1-1|2 hours when the
subject-matter is very important?

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE): Which
one?

SHRI BHUPESH GUPTA: Therefore this
is one point. But the Government have not
dropped some of the .

THE VICE-CHAIRMAN (SHRI
MATI TARA RAMCHANDRA
SATHE): Which 1£ hours are you re
ferring to?

SHRI BHUPESH GUPTA: So many Delhi
Bills are put together under one item.

DIWAN CHAMAN LALL (Punjab): These
are all for reference to Joint Committees.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE): Do you
want more time for any spe-
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cific Bill,orisit justa general remark?

SHRI BHUPESH GUPTA: 1 make a
suggestion; I suggest an amendment, and the
amendment is that the Preventive Detention
(Continuance) Bill should either be dropped
or, if it is to be discussed .

THE VICE-CHAIRMAN (SHRIMATT
TARA RAMCHANDRA SATHE): The
Preventive Detention (Continuance) Bill,
1966, has been allocated 3 hours 30 minutes.

SHRI BHUPESH GUPTA: I know that.

DrWAN.CHAMAN LALL: It is not 1J
hours.

SHRI BHUPESH GUPTA: Other things
are collectively taken for purposes of time,
and they have been given two hours.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE): For the
Preventive Detention (Continuance) Bill,
1966, the time is 3 hours and 30 minutes.

SHRI BHUPESH GUPTA: You see other
Bills where hae given only 1J hours or 1 hour
or 30 minutes. You take the Delhi Bills. Under
the heading "Delhi Bills" six Bills appear and
the time collectively allowed for them is only
2 hours. You work it out and see how much it
comes to for each Bill.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE): What I
mean is that if you want to suggest that a
specific Bill should get some more time, then
perhaps it may be put for consideration.

SHRI BHUPESH GUPTA: It is not ethat
way, Madam Vice-Chairman. You kindly
listen to me. I am suggesting that the
Preventive Detention <Continuance) Bill
should be dropped.

[ 25 NOV. 1966 |
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SHRI ATAL BIHARI VAJPAYEE (Uttar
Pradesh): It is a positive suggestion.

SHRI BHUPESH GUPTA: You have
understood it now, I believe. Should the
Government be so cussed a, it ha* been, and if
it fails to listen to my suggestion, my
alternative suggestion is that the Preventive
Detention (Continuance) Bill should be given
twelve hours. You may ask 'why*. Because
adequate discussion will not take place in 3J
hours, and this Bill has to be discussed
thoroughly taking into account the working of
this Act ever since it was passed in 1950. The
Government has violated all it* pledges with
regard to this measure, all the pledges
solemnly given by the late Prime Minister
Jawaharlal Nehru.

DIWAN CHAMAN LALL: You cff say all
that in the discussion. Why are you saying it
now?

SHRI BHUPESH GUPTA: That I will, and
I have started from now on. This is my
alternative suggestion Instead of 3£ hours it
should be at least 12 hours if you at all have
it; I am for dropping it.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE)" All right,
I understand.

SHRI BHUPESH GUPTA: If you dn not
drop it, if the Government think* that this Bill
must be discussed, w* should be given
adequate chance to expose this Government,
to bring out the malice in the entire move.

THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE)s Please do
not continue with any speech. I have come to
know of your suggestion. If you have got
other suggestions to make, please come $»
them.

SHRI BHUPESH GUPTA: You haw
understood it. All right. I think, Madam Vice-
Chairman, that tI*W scandalous Government
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THE VICE-CHAIRMAN (SHRI | no proper debate about it. And if there cannot
MATI TARA RAMCHANDRA be a proper debate either about the Detention
SATHE): But this is not the point | Act or about the other Bills, then I suggest

for discussion. I have heard your sug
gestions. Let us go on to the next busi
ness.

SHRf BHUPESH GUPTA: Madam Viss-
Chairman, it is not in keeping with the dignity
of the House in a parliamentary democracy
that other scandalous measures . . .

THE VICE-CHAIRMAN
MATI TARA
SATHE): That is
Mr. Gupta.
twelve

(SHRI
RAMCHANDRA
not the point now,
You said that you wanted
hours for that Bill. 1 have
heard that suggestion of yours, and
after that 1 thought you had other
suggestions to make. If there be none
let us come to the next business, Mr.

Yajee.

DIWAN CHAMAN LALL: With your
permission .

THE VICE-CHAIRMAN (SHRI
MATI TARA RAMCHANDRA
SATHE): 1 have already called Mr.
Yajee.

D'WAN CHAMAN LAL: With your

permission may I also say a word?

THE VICE-CHAIRMAN SHRIMATI
TARA RAMCHANDRA SATHE): I have
called on Mr. Yajee to speak.

! TATTIW (IT9IT) 2 0
PG (- ol e A

D WAN CHAMAN LALL: What I
want to say is this I »vant to draw
your attention to a very important
matter. It is a point of order that I
am raisng. | am raising a point of
order. Madam, you will permit me to
draw your attention to a point of
order. In reference to th*i
Public Safety Bi'l you will
probably recall—I  do net
know if you remember—that Bill was
withdrawn by the Speaker It happened when
Shri Vithalbhai Patel was the President of the
Central Assembly. At that time he dropped all
discussion of the Public Safety Bill became In
the circumstances there could be

that you shou'd raise this as a matter of the
privileges of the House and deal with it
accordingly.

SHRI BHUPESH GUPTA; Yes, I can
move a motion here.

THE VCE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):. But what
is your point of order?

DIWAN CHAMAN LALL: You have got a
precedent in regard to this matter, namely . . .

THE VICE-CHAIRMAN (SHRI
MATI TARA RAMCHANDRA
SATHE): That is all right. That is

not the point for discussion just now.

D WAN CHAMAN LALL: That M the
point of order I am raising. I an* drawing your
attention to .

THE VICE-CHAIRMAN (SHRI
MATI TARA RAMCHANDRA
SATHE): Under what rule?

D.WAN CHAMAN LALL: The point of
orde, is that there is a precedent in regard to
this particular matter. . .

THE VICE CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE): Under
what rule do you say that it should be dropped
and all thai? Can you quote that rule?

DIWAN CHAMAN LALL: Will
permit me, Madam, to say a word?

THE VICE-CHAIRMAN
MATI TARA RAMCHANDRA

SATHE): Whatever you have said
does not contain a point of order,

you

(SHRI

| DIWAN CHAMAN LALL; All that I am

saying is that there is a convention in this
House. This House, unfortunately unde, the
present posi-

; tion, was not visible at that time. It W9, not
even contemplated at that time. Nevertheless a
procedure waa
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laid down by the Speaker or the President of
the Central Assembly and that is applicable
here. There is a precedent in regard to this
particular matter because at that time the
President got up and said "I will not allow
any furth?, discussion on the Public Safety
Bill because there cannot be a proper
discussion on the Bill."

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE): So you
want this Bill to be dropped?

DIWAN CHAMAN LALL: I do not Want
this Bill to be dropped, Madam. - But I want
adequate discussion.

SHRI BHUPESH GUPTA: Under the
rules 1 can move an amendment end even
ask the House to vote against it, as you
know.

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE): What is
the point of order?

SHRI BHUPESH GUPTA: The point of
order was his. Mine is a different thing. It is
a proposal.

THE VICE-CHAIRMAN (SHRMATI
TARA RAMCHANDRA SATHE): Now
that matter is closed.

SHRI BHUPESH GUPTA: No, it is not
closed.

THE VICE-CHAIRMAN (SHRMATI
TARA RAMCHANDRA SATHE): What is
the point of order?

SHRI BHUPESH GUPTA; Subject to the
approval of the House.

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE): But
what is you, point of order?

SHRI BHUPESH GUPTA: Madam, this
is the motion I am moving. That this House
resolves.

THE VTCE-CTTATPMAN (SHR"MM!
TARA RAMCHANDRA SATHE): What is
your point of order?

[ 25 NOV. 1966 ]
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SHRI BHUPESH GUPTA: 1 want that 1
should be allowed to move. . . .

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE): We have
already finished with that Becausa he said it

was a point of order I allowed Diwan Cha.-
nan Lall.

SHRI BHUPESH GUPTA: Please listen to
me. In my case it is this. I hope 1 will be
allowed under the rules to

THE VICE-CHAIRMAN (SKK MATI
TARA RAMCHANDRA SATHE). it is not a
point of order?

SHRI BHUPESH GUPTA: I am moving
this amendment to this thing here..

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE): No, no.
It is no point of order.

SHRI BHUPESH GUPTA; I may be
allowed to move my amendment.

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE): No, no.
Let us go on to the next item.

SHRI BHUPESH GUPTA: What is the
motion? The rule is clear. Are you putting the
motion to the House?

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE): I have
put nothing to the House.

SHRI BHUPESH GUPTA: Madam, I have
to point out one thing. Kindly look up the
rules. The recommenda-tion; of the Business
Advisory Committee are placed before the
House.

THE VICE-CHAIRMAN (SHR MATI
TARA RAMCHANDRA SATHE): I have
placed them before the House.

SHRI BHUPESH GUPTA: And the House
may or may not accept them.
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THE VICE-CHAIRMAN (SHRIMATI
TARA RAMCHANDRA SATHE):
It ig an announcement you know. 1
have said that I have to inform the
House. | have not moved any n.otion.

SHR| BHUPESH GUPTA: You have
not. I am moving it.

THE VICE-CHATRMAN (SHRIMATI
TARA RAMCHANDRA  SATHE):
That was only an announcement for
the information of the House.

[TrE Deeuty CHATRMAN in the Chair]
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“The time-table in regard to the
Bill or group of Bills or other busi-
ness as settled by the Committee
shall be reported by the Chairman
of the Council to the Council and
notified in the Bulletin,

“As s00n as may be after the re-
port has been made to the Council,
a motion may be moved by a mem-
ber of the Committee designated by
the Chairman of the Council ‘that
this Council agrees with the alloca=
tion of time proposed by the Com-
mittee in regard to such and such
Bill or Bills, or other business as
the case may be, and if such 3 mo-

tion is acqepted by the Council, it
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shall take effect as if it were an
order of the Council:

“Provided that an amendment
may be moved”.

HTAAT, UF SHETgAT AT §

“Provided that an amendment
may be moved that the report be
referred back to the Committes
either without limitation or with
reference to any particular matter:”
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4[ 1 Hindi translation.
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Allocation of time [25 NOV. 1966]

THE DEPUTY-CHAIRMAN: Let Shri
Akbar AH Khan also make his submissions.

SHRI AKBAR ALI KHAN: Madam, I
think according to the rule read out by Shri
Rajnarain, the position is this. Shri. Chagla as
the Leader of the House moved the thing. If
there was any amendment it ought to have
come then. That was the occasion or time
when this amendment could be taken up. But
when he moved it there was no objection
taken and the House approved of it. I do not
think there wai any objection.

SHRI RAJNARAIN: There wai no lime
allocation.

THE DEPUTY CHAIRMAN: Now there is
some objection to the allocation of time. I
appreciate the hon. Members' view that some
more time should have been given to some of
the items. There is no quarrel about that. Now
there are two ways of doing it. You can take
the sense of the House as it is today, take a
decision in the formal way by moving a
motion. That is one way of allocating the time.
But if you go by the

for Governmentand 2912
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rigid way then the Chair will no* have any
scope for using its discretion for lengthening
the debate because you know we always do it
from the Chair. I do not think hardly any
business has been finished within the time-
limit prescribed by the Business Advisory
Committee because it is left to the discretion
of the Chair to give more scope to the dis-
cussion. Therefore, we have followed this
method. But, if you feel today that we must go
the rigid way then we should take the sense of
the House and then you will be kept within
the scope of that time-limit.

SHRI BHUPESH GUPTA: We de not
want the rigid way.

THE DEPUTY CHAIRMAN: The*
explain to me what you want.
SHRI  JAIRAMDAS  DAULATRAM

(Nominated): One minute, I will help you, Mr.
Gupta. My suggestion is that since some of
these items are such on which Members of the
Opposition have some strong feeling the best
thing would be to keep the thing a little
elastic. You use your discretion and we give
you co-operation and cut out entirely the
lunch time as in Lok Sabha and also sit
longer, say, upto six o'clock. If the Members
are not agreeable to cut the total lunch hour at
least we can reduce it to one hour from 1.00 to
2.00 p.M. and also sit one hour extra from 5.00
to 6.00 p.M. Then the Chair will have more
scope to make the debate more elastic.
Possibly some of the items may take less time
while others may take more time.

SHRI BHUPESH GUPTA: 1 quite
appreciate when you say that we should not
go the rigid way. I want flexibility. But what
has been proposed is the rigid way. I entirely
agree with you; [ am not asking you to tamper
with the entire arrangement. I am in fact
interested in saving time so that you can
become more flexible in distributing time t*
the other items.
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THE DEPUTY CHAIRMAN: That is
being done by the Chair.

SHRI BHUPESH GUPTA: That you
can.

THE DEPUTY CHAIRMAN: It is not a
question of can; it is baing done.

SHRI BHUPESH GUPTA: My proposal
is within the framework of this you will
have more time to be flexible and less
rigid. Here it says that the report may be
referred back to the Committee so that it
may reconsider the recommendation and
my proposal is that we drop the item—The
Prevention Detention (Continuance) Bill,
1966.

SHRI JAIRAMDAS DAULATRAM: I
am strongly against this suggestion and I
suggest that you put it to the vote.

THE DEPUTY CHAIRMAN: I do not
think voting is necessary. (Interruptions).
We are all wanting to cooperate with each
other. Let us get along.

SHRI LOKANATH MISRA (Orissa): It
Rules are quoted here I think probably it
will not carry us anywhere. We hav, been
following certain conventions. Now Mr.
Bhupesh Gupta brought forward that
amendment but that was out of order
because no specific motion was moved by
the Leader of the House. We are acting
under a convention.

SHRI BHUPESH GUPTA: There is the
proviso there; you read it.

SHRI LOKANATH MISRA: The proviso
is there all right. If there is a motion moved
by the Leader of the House then only the
proviso comes in. The point here is that we
have been working under a convention and
whatever has been decided by the Business
Advisory Committee is generally accepted by
the House with the discretion left to the Chair
to extend a particular discuss'on if the Chair
finds that it is interesting the House or if the

J

[RAJYA SABHA]
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Chair finds that more hon. Members feel
interested in a particular business. Therefore,
it will always be beUer to leave the discretion
with the Chair.

SHRI BHUPESH GUPTA: We want to
give her more power. I am also in favour of it.

SHRI LOKANATH MISRA: Instead of
doing something very rigid let us leave the
discretion with the Chair and if Mr. Bhupesh
Gupta suggests that instead of five hours the
Preventive Detention Bill should get more
time We shall somehow try to find more tim,
for it. Let us try to dj it; let us not break the
convention that we have established for quite
a long time now.

SHRI BHUPESH GUPTA: I think ther, is
some misconception. I have moved that thing.
Now you may say .

THE DEPUTY CHAIRMAN: What have
you moved? For extension of time?

SHRI BHUPESH GUPTA: No; 1 am for
elimination of a particular item from the List -
. of Bus'ness which means more time will be
available at your disposal to distribute to other
items. Please understand this. If I had been
asking for more time for any item I would not
have moved a motion like that. I would have
left it in your hands. I know you have d'ffl-
cultv. The Business Advisory Committee has
given you a list to be announced here. You do
not know what it is except .

THE DEPUTY CHAIRMAN: 1 do-not
know what it is?

SHRI BHUPESH GUPTA: Let me finish.
How did it come to you. You ar, here in the
Chair. Something has been transmitted to the
Chair by the Business Advisory Committee.
You may or may not be present ihcre; you
may be presiding there but that is not the
point. The point here is that something has
been transmitted by the Business Advisory
Comm'ttee anl vou are to announce it in the
House. Under the ru'e you have informed the
House. Your job is to inform the House and
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you have done it. Now we are taking cover
under other rules. I am not asking you to
tamper witn it. All that I am asking you to do
is a simple thing—delete item (10). That is
all.

SHRI AKBAR ALI KHAN: A, simple as
Mr. Bhupesh Gupta.

SHRI JAIRAMDAS DAULATRAM: May
I request the Chair to take toe lense of the
House and may I request Mr. Bhupesh Gupta
to co-operate with himself and save the time
of the House and get this disposed of?

SHRI BHUPESH GUPTA: Mr. Daula.ram
is in no danger of preventive detention; we
are. That is the difficulty. Today you are
placed in life in a happy position; we are un-
happy.

(Interruptions).

THE DEPUTY CHAIRMAN: Now the
main question is that for this item No. 10,
Preventive Detention (Continuance) B'll, Mr.
Gupta seeks to extend the time.

SHRI BHUPESH GUPTA: No, ,0. Delete
it.

SOME HON. MEMBERS: He wants to
delete it.

THE DEPUTY CHAIRMAN: When the
Business Advisory Committee has drawn up
the programme I do not think we can delete
anything here.

SHRI BHUPESH GUPTA: All right; 24
hours I want. I submit to you that I will co-
operate with you. It is jnly a question of
allotment of time and it Is in your power. See,
how I respect your power. However, I think it
is in your power to move that it be de”ed. It is
absolutely in your power. Why should you
think that it is not in your power? But if you
say it is not so, then m-r alternative proposal
is that H hours should be allotted to it.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh V Madam, all this should have been
consfrf<""ert earlier so that the tim. is not
washed in this way. I have *o make one
request to you, and the
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request is that this matter has been discussed
in this House time and again and every time
the Opposition Members h*ve suggested that
we should not be rigid and mat we should
follow the convention and as my hon. friend
VIr. Lokanath Misra has said some friends
always quote the rulss and it gives an
appearance that the Treasury Benches or the
Congress Party want to violate the rules. The
Opposition should come to some ™™
conclusion. If the rules are to be followed
there should be a motion, there should be
voting and the rules should be strictly follow-
ed. Ther, should be rigidity about the rules
and no hon. Member either from the
Opposition or from the Government Benches
should come up for any relaxation or anv
lenienc from the Chair. So, if they want that,
such a motion should be moved. Let there be
a formal motion.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra): In the morning the
list of business was moved Dy the Leader of
the House and it waa accepted.

(Interruptions) THE DEPUTY
CHAIRMAN: Let ma explain. It was not
moved by tha Leader but the business was
announced in the House. Now it h for the
House to make a break from the convention if
it so desires and invoke the rules and it will
give a certain amount of rigidity to the Chair,
and if H is the sense of the House that we
better carry on leaving with the Chair a certain
amount of discretion, and not leniencv as Mr.
Chandra Rhekhar puts it, we can do that. And
whenever we feel that something more i- "-n-
'nt? to come out of the debate the Chair does
increase the time. Anyway. I am in the hands
o' the House; mv own ooinion I do not want to
express. Nothing cpn be dfletei from the
business enneu-red but you 3 p.M. r—\ out it to
the C™ai- and T hone th, Chair will use its
own d's"reton.

STTRT BTT7PESH GUPTA: I hope you
will keep in mind the twenty-four hours.
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THE DEPUTY CHAIRMAN: Comae |
back to our main business. Mr, Yajee. i

—

THE MEMBERS OF PARLTAMENT
AND STATE LEGISLATURE (IM-
MUNTTY FROM  DETENTION)
BILL, 1964d—contd.

ot dfrar gt c dmw fegdt
NQIHA 7T,

st wrA gt o (SR
w3@) o Asq (3020 JACIA HPEAT )

S|t owraay arar ooz fEr ¥
& woacs i a1 F faaaw w faag
I 20 gIAT TR AT AT FHFIY
& TAGT quA £7 @ oar | o fam
g3 #1 aaradiEr 1z 3 M anaafes
we &w &1 fawzq oy arer abaar
g IAFT T FTF #HT ITR AFER
i foreme @ ¥ o faard g @
§ FAH T A 47T @TA G AGA §
W7 gq AwaT £ & F1eE qrm
St WY O ag Arga g 5 e 9 et
g v, A7 A ) gafan aw
&1 4% B &, 7477 & fF 0N aea &t
QI FTA 0, FHAAG F 97 A% fzard
q &L | Wl g A IHED FAAL A
2 3aF aftearm F 1 gHE Wa wg
T AQ ¥ AT A & I 7 TrTEATT g1
ar q-vifeeTiAT g, g 7 Anwefaw
Bl a1 3w F1 (Fmes &7 arer 36 fFa
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Detention) Bill,
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# 1 mar a1 st g ALY "o, e
ooy W AT & A o T gy
wze-fomma #1 A7 2 & Tl &
E (5 1 S

SHRI NIREN GHOSH (Weast
Bengal): You have been gwallowed.

off sfterix ool © wiT 45 sgm,
oY J-ATIATT 2, AT FHY IaqET TG
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